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1. Na.tional Oounoi l of Kducat. i-ona 1

Kesea.roh & J raining (.N. (3. K. R. 1 . )
through its Director
.Aurhindo .Alarg,

New l)e 1 h i .

2. U.O.!. through
Secretary < KduOtat i on)
Ministry of Hum.an Resource Deveiopment
(HRD) Riiastri Bha.wa.n

Ne^v De Ih i .

(Bv Advocate: Rh. R-aurabh (3haurha.n for Hesn.l)

.Ado] icant

Resnondent.s

O H D H R fOR.AI.)

By Rh. Ku 3 d i p R i ngh . Member (.3 )

This OA hs.s been fi led by the apn!ics.nt. as be has a,

srrievance that his reoue.st for re.sumption of duty which w.a.s

discontinued by respon-dents has been turned down vide impugned

order dated 6. H). 2i)()-(3.

2. 'i'he facts of the case are that the -appl icant was appointed

as 1.1K3 on compa.ss i ona.te grounds w.-e.f. 6.9.95. .However his

services were d iscontinued w. e. f . 2-6. 9. 95 wi thout any show

cause notice. On a.n enouiry app 1 icant was informed that a.

criminal ca.se under Section 33233 res-d wit.h Section 3325/334 ! F(3

wa.s nendine' affainst him. It i .s fu-rth-er .stated that. it. was

pointed oud: to him tha.t he wi l l be reinstated if he is

acouitted bv the criminal c-curt. .Aonl icant further stated

that he wa.s acquitted by the -criminal -court on 6. 12.98 but

resDondents informed the anol i-c.ant. under Rule 1 1 of the C3C3R



Hn1es that f ura i ah ing fa 1ae i nformat i oa and aunreaa ing facts

ha can ha al lowed to join dutv. d i a 1 oc.at i on. On ha lag

acquitted appl icant aubmitted hia requeat for reautrptioa of

dutiea. He wa.a s'iven atteatation forma which ia auhmitted on

20. 10.09 but. he waa informed t.ha.t hia requfiat would be

nroceaaed if anv va.cancy of i.DC; hocome.a av.ai la.ble .and final ly

reoueat. of the appl icant \vs.a rejected vide impugned order

da.ted h. 10.2000.

3. .ADpl ics.nt. fi led an OA which wa.a diamiaaed for lack of

iur i ad i ct. i on of thia Oourt. Then he fi led a writ peitit.on

before the Hon.'hie High Oourt hut it waa again diamiaaed for

lack of juriadiction. Now the DOHT haa iaaued notification on

4.1.2002 bringing Heap. No. l , i.e., N.O.H.K. I. under the

juriadiction of thia 'Iribunal and aince on acquittal the

app 1 i cant. i a ent. i 11 ed for appo i ntment. So he ahou 1 d be

al lowed to reaume hia dutiea.

4. Keapondenta are cont.eating the OA. He.apondenta pleaded in

reply that the appl icant had obtained appointment on

oompaaaionate grounda by not only flaaely declaring and not

diacloaing about regiatration of KIK againat htm and his

involvement in a criminal caae, hut when confronted with it,

^0 even i 1 legal ly man3.ged to have talae and incorrect,

clearance reports from SHO, PS, Narela and the office of the

DCF. North-west Diatrict, Delhi. Thus, the appl ication

fj^s.pT'vea to h-e diamiaaed in l imini.

5. It ia submitted that, the appl icant, did not. disclose the

information regarding hia involvement in the criminal caae

del iberately. It ia denied that the Bppl ica,nt was assured

that he be reinstated if he ia acquitted by the court.
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h. ! have heard the le.arned courael for the parties and

gone through the record.

1  - ^1,4- <"o<3 criven an -a.noo i ntment as
7. The rant that, the appHoant givn^- an _

44- io Q/iTT'tt'^'-'^d bv the

nx: on 6.9.95 t. not dlnpntod. However, .t adr,.t
eppHoant tPat he wan inract involved in a original pane nnder
Section 323/325/34 ! PC which he had not tut armed to .-h.-

^  a. Thu- the appl icant in gn i i ty ntrespondents. Ihu^a, r . .
,  , . t-hP i ^ t nt nrn)B.5e 5 on - -•©oonceal tng/withholding ot the - i

.rteoed,entn. Thongh the anp 1 i oant a! no pi eade that he had
_Her ti led an O.A-2,:l„/99 wh,oh wan withdrawn tor l.ao.< o,

Th-reafter he tiled a -rit petition before theiurisd1ct1 on. sn rf i

V,' >1 'v°s r»ipmip,sed on 20.7.2()()1 -High Court whi,.n

,  . ^H„4- the eair.e was dismissed for lack ct
.^npl icant claims that r.ne ..a

„^oi i^-nt further informs tha.t thejurisdiction. However, appl ic=e.n.. .
a  1 '}nn'} nrjna'in? Hesp- Ho. 1 ,

,X,PT h.ee leaned not i f i o.-.t i on on 4. I.-J-
,  h.c.H.H.T. in the inri.ediotion ot th, .e Trlhnnal. Thne.
„aen the writ pet i t i on ot the app 1 i oant w.ae die.ieeed on

i ta nniv t>4p Court, which was the C.ourt oi■}i) 7 20!) 1 it IS on i J rn

Lnetent inriediotion to deoide the CW. it ,appe.are that the
.appl ioant. hae intentionally notplaoedthe ordere of the
H.on'ble High Court dieni.eeing the petition of the -appl ioant
for lack of jurisdiotion.

Q 1 1 fotTc.<i th°t the and ioa.nt had even8. Respondents has also al leged tn.... i-
4.V1 vwf") P ^ ,M.p>.r>.«= 1 s. for aneceden!.mnoeuvred report trom the SHO H. .S -

also. rhu.e. it appear.e that appl ioant has not cn„.e
3.'rt With mean hande. He i .e oiaying hide and eeell. There
la nothing on record to aho, that the High Court had no

■ 4 -.4- 4 4- i enri 14?t' d 4 sm4 sspd . .Now s 1 ncejurisdiction when the writ p-..t. 1.1-.... —
the requeat of the appl ioant for rejoining h.a.a been rejeoted
by the ooa.petent authority on the ground that he had been



5?uhniitti?ig false Infortnafinn to the department as pleaded by-

the respondents in their reply ! find there is no around to

interfere in the impugned order. As suoh the OA is dismissed.

(  KiJJ.DlF SjlNGH )
Member (,! )
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